16

Case No.M-326 | /s, Vishn: u Chemicals Ltd, Hyderabad
NC No. 5/20 F. No. 01/83/50/271/AM19/DES. v
Date : 11.09.2019 RLA. No. 09/24/40/481/AM18

—|Lic. No. 0910065768 dt.19.12.2017

€s or as applied by the
Firm whichever is less under para 4.07 of HBP Vol.1. The letter signed by Technical

Authority is placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

CaseNo.M-327  [wis. Maxtech industries, LLP, Mumbai
NC No. 5/20 F. No. 01/83/50/1144/AM19/DES. |
Date : 11.09.2019 RLA. No. 0395/40/1086/AM19

————— | Lic. No. 0310826466 dt.18.0 12019

Case No. M-328 M’s. Grindwell Norton Ltd. Mumbai [
NC No. 5/20 F. No. 01/83/50/830/AM17/DES-|\V

Date : 11.09.2019 RLA. No. 03/94/40/1105/AM16
o R e e 0310808841 dt.27.1 0.2016

The Committee considered the case as Per agenda. The committee decided to withdraw
the case as the case was earlier approved in NC Meeting No.7/19 dated 25.10.2018.

Case No.M-329 Ms. Grinawell Norton Ltd., Mumbai
NC No. 5/20 F. No. 01/83/50/340/AM18/DES. v/
Date : 11.09.2019 RLA. No. 03/94/40/257/AM18

—— Lo No 0310814460 05072017 |
he Committee considered the case as per agenda for revision of ratified norms. The

T
Committee decided to maintain status quo with no revision in norms issued vides Meeting
No.8/83 dated 17.11.2017.




